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--.. ell- k ...... Applicant ( s) 
ersus 

.......... 	........ )-~- 	 Respondent(s) 

Sr.No Dae 

1 	9- -96 

Office note as to 
action (if any ) 
taken rn order 

r d e r s 

Nobody is present for the 

applicant. Mjourned to 13.8.1996. 

MEMBER (AMN.) 

Heard S hr I C .R .Na nda, lee med 

counsel for the applicant. The brief 

fact of this caSe is that the applicant 

in response to Gover nan nt of md Ia 

advert isement for selection to L.D .0 • 

through Staff Selection Commission 
appeared in a written-test in Clerk 
Grade examination held on 27th 
SepteRer, 1993. He appeared in the 

typewiriting test on 14th August, 1994. 
The results of the Clerk Grade Exemi-
nation 1993 was published in the 
Employnent News and the applicant was 
declared to have passed. His name was 
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RehiYra 	
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included in the nerit list to be 
appointed as a clerk in the Amnd Perc*, 	 Q Q4 
Headquarters Secretariat • Respondent 
No.2, vi2., the Chief Administrative 

.. • 
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Serial 
N. of 	Date of 
Order 	Order 

Order with Sigiature 
Office nte as to 
aCtpn ( if afly : 
taken on otder 

(uI_/Jr 
00213.e.96 Officer, Ministry of Defence istinftted 	- 

the applicant about his selection. His 	A- 
enquiry shows that the ord& was not 	 -M /- 
forilly comn*inlcited to him because 	(tL4 U? hm 
the employer wanted a police verifiea-. 	I 	 -'P• 

H 	tion report. This police verification 
V i-'- 

-" rep.rthas iready been sent to the 	L 

H 	Respondent N0.2. Soon after, the 	 -( 2 
applicant filed two representations 

R tz- v 	1 
to Respondent 2 vide Annexures 1 and 2 
dated 15.3.1996 and 1.5.1996, 	 '1 
respect ive ly. which have not yet been 
disposed of by Respondent 2. 

This petition can be disposed 
of by giv ing a simple direct ion to 	

jL 
t "7 

RespondentNo,2 toconsider the 
repre sentat ion$ filed by the applicant6, yp- ( 	t1 
and dispose it of within a period of 
three weeks from the date of receipt 
of this order. If the police verificatiofl 
report has been received by Respondent 21 
and if there are no other fornlitiss 
to be complied with, the prayer of the 
applicant for posting him as L.D.C. In 
any office of the Ministry of Defence 

t) 
(which in any aycomnunicated by the 
respondents to the applicant as a form 
of offer) has to be considered and 
comn*inacated to him withi* the time..frami 
stipulated above. The copy of the Origin1 
Application along with this order shall be 
sent to Respondent 2 for compliance. 

The Original Application is disposed 
of at the admission stage itself. 

Shrj Mhek Nohanty, learned Senior 
standing Counsel is present & heard. 

Hand over copies of the orders to 
c Ousse 1 for both $ ide* • 


